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K.P.ACHARYA,V.C.

:

JUDGMENT

In this application under section 19
of the Administrative Tribunals act, 1 9 8 5,
thelPetitiwner prays for a direction to be
issued to the Upposite Parties to appoint the
petitioner to the post of Branch Postmaster,: .
Pangatira Post Office.
24 Shortly s tated the case of the petitioner
is that he was appointed as Brapch Postmaster,
Pangatira Branch Post Office in the district
of Dhenkanal on 24th March,1972 in the vacancy
caused by removal of the former Branch Post
Master Shri Satyananda Behera,The petitioner
continued to work as Branch Postmaster of the
sald post office till 22nd February, 1986 when
he was relieved by the former Branch Postmaster,
Shri Satyananda Behera on his reinst#ement
in accoriance with Memo No,F=3-4/67-68 dated
17th February, 1986,Thz2 post in question has now
fallen vacant with effect from 23rd December,
1992 on the retirement of Shri Behera,Hence

this application has been filed with the

aforesaid p rayer,
A
o«



3 I have heard Mr.Dhalasamant,learned counsel
appearing for the petitioner and Mr,Ashok Mishra, learned
Senior Standing Counsel(Central). I have also heard

Shri P.N.Mishra, Superintendent of Post Uffices,Dhenkanal
The post is ye£ to be filled up, especially because an
interim order was passed directing the opposite parties
not to issue any appointment order in favour of any
person. It is.directed that the case of the petitioner
Shri Fattayat Sahoo be considered along with othef
dapplicants and whosoever is found to be suitable may

be appointed to the post in guestion. I hope and trust
that the experience gained by the petitioner will be
duly taken into consideration by the appointing
authority and sufficient weightage be given to this
aspect.

4, After closure of the arguments in this case,
Mr.Dhals@amant filed a memo along wih a copy & letter
dated 16/17.11.,1982 which &s @ report submitted by
Superintendent of Post Offices, Dhenkanal Division to
the Director of Postal Services,Sambalpur Region
referring to the query méde by the Director in regerd to
selection of Extra-Departmental Brahch Post Master,

Q}halo Branch Post Office in account with Parjang S.O.
N
"



not be
One Srinibas Sahucould/appointed as E.D,B.P.M,

of the said Post Office as he had passed Class VII
standcrd. Sri Sahu had worked for about 9 years on
adhoc basis. Director vide his letter No,12-8/79
dated 21.12.1982 on the séme subject stated as
followss

" I am directed to intimete you that since

Shri Srinibas Sehu has worked for 9 years he
may be reappointed in the interest of work

and justice., The condition for appointment may
be relaxed in his fevour and compliance
reported, "

In thé present céase, the applicant has not passed

Class VIII, Keeping in view the precedent created by
the Director I would direct that the educational
qualification of bhepresent applicant, Shri Pattayat
S@hoo is hereby relaxed and his suitability be conside=
red along with others, keeping in v iew the above
mentioned observations ma&de by me that the experience
géined by the applicént would be duly taken into
consideraticn by the appointing authority and sufficient
weightage be given to this aspect.

8. Thus, this applicétion is acéordingly disposed

of leaving the parties to bear their own costs.
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Central Admn.,Tribunal,
Cuttack Bench, Cuttack.
May 10,1993/Sarangi.



